367 Matters Under Rule 377
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(vii) Need to shift the present telegraph
office at Burdwan and 10 open some
more Telegruph offices there

SHRI1 SUSHIL BHATTACHAR.YY?A
wan) : 1 wou!d like to invite
gg‘ll:lrigdialc attention of thc. Government
to the insufferable inconvenicnce  caused
to the public in the abscnculnf an
adequittc number of telegraph offices in
the city of DBurdwan. The only
tctegraph  officc  which is  supposed
to serve more than three Iakhs of pcople
is at present ucLommod.zncd in the first
floor of a rented house o a b!lﬂd alley.
The rent is ou! of all proportion to tho
accommodation provided forl a':nd that
ill-ventilated building, the

too, in an
roo;' of which collapsed recently,
Burdwan, besides being the district

headquarters, s @ g'rowii-lg city of
importance having a ‘uanrsny campus
within the city and with far-flung area
requires pretty badly a tclegraph office
in each zonal postal area. The present
telegraph office, too, needs, lo'bg moved
to the telephone cxchange building for
greater convenicrcce of customers.

i ed to lay down norms aud guide-
(viti) i?tfcs for the distribution of loans
by banks under mass loxning

scheme

DR. A. KALANIDHI (Madras

MARCH 8, 1984
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Central) : Under the 20-Point Program-
me, nationalised banks are being asked
to arrange to find out eligible uncmploy-
ed youths for disbursement of loans.
Though there arc no norms nor
guiarantors for such loans, yet the
Managers of the branches of the Panks
are held responsible for their failure to
Tecover  the louns disbursed. The
minagers are not given cnough time (o
scrutinise the applications reccived by
them and they are compelled to disburse
the loans within a short time. By this
kind of loan disbursement. the interets
of the depositors are not safcguarded
and pcople will lose their faith in the
banking system. It is understood that a
sum of Rs. 46.00 crores is to be
disbursed in cach State. Thus a colossal
amonut will be involved in this kind of
disbursement of loans, without taking
any security for the same. I, therefore,
request that certain guidelines and rules
be framed for disbursement of louns by
the Government and the interests of the
depositors as well as the Government
be safeguerded. The banks should be
given a free hand to choose the prospcc-
tive loanecs to ensure the fepaying  of
the disbursed loans and utilisation of
the lean amount towards productivity
and employment to (he uncmployed
youths.

(ix) Need to provide drinking water in
Barmer, Jaisalmer and  jedhpur
districts
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PHALGUNA 18, 1905 (SAKA)

Tyres Ltd, and 370

Notional Rubber Manu. Ltd. (Nationalisation) Ord. & Inchek Tyres Ltd. and
National Rubbcr Manu. (Nationalisation) Bill
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STATUTORY RESOLUTION RE :
DISAPPROVAL OF THE INCHEK
TYRES LIMITED AND NATIONAL
RUBBER MANUFACTURERS
LIMITED (NATIONALISTION)
ORDINANCE

AND

INCHEK TYRES LIMITED AND
NATIONAL RUBBER MANUFAC-
TURERS LIMITED (NATONALISA-

TION) BILL

MR. DEPUTY-SPEAKER : Now we
take up further discussion on the
Statutory Recsolution moved by Prof.
Soif-Ud-Din Soz on 3rd March, 1984
and further consideration of Inchek
Tyres Limited and National Rubber

Manufacturers Limited (Nationalisation)
Bill moved by Shri Pattabhi Rama Rao
on 3rd March, 1984.
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